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THE MINISTER OF LAW AND
JUSTICE (SHRI H.R. GOKHALE): ()
No, Sir. The Election Commission has,
however, decided to introduce ballot papers
with counterfoils.

(b) The Election Commission hopes it
would be possibie to introduce the system of
ballot papers with counterfoils in the next
general elections to the various State Legislative
Agsemblies which are due to be held in
February, 1972,
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MR. SPEAKER : The question is about
fssuing some sort of receipt along with the
bailot paper, but you are seking something
tlse,

SHRI H. R. GOKHALE : 1t is entirely
a different aspect of the matter.
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MR. SPEARER : Heo may ‘not ask'the
fient guostion sbout chemical application,
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MR. SPEAKER : No, I am gt aljowing.
He does not see his own question. He is
ssking outside the scope of his question. The
question is whether the Government is
contemplating any scheme to issue some sort
of o receipt along with ballot paper at the
time of voting,
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MR. SPEAKER :
record.

Nothing will go on

sY g6 WY wOHAT ;e

MR. SPEAKER :

down or not ?

Will you please sit
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MR. SPEAKER : Please sit down.

RTRET T FAT §, WEA Foer ifad |

off g Wy ¥TEAG ;. FT T AU
WYX §, 97 Jrg & g HEy AN
g, fadnft &vr are ®Y gre ey §, aw
IR AT §& IT T ARSI
5 & oY §—ag wagsT A @ W\
4

weaw wteg : & R samn aTmw
W wy awar § o

ot gow Wy wowrn: W w8, W
Prroves 8y 2

ASADHA 8, 1893 (S4AKA)

Oral Answers 26

wong wPaw v &, ot A
oAt E

st gwA ww wwaw : gy N W
g, Frmrewe, war ol Har §

MR. SPEAKER : You are getting very rude
X ATET AG T
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MR. SPEAKER : 1 will have to take
action against you if you go on Insisting like
this,

off gwy WY WOATT © ATT  EHET HT
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oo waag : ¥ graw & wgAr argar
I will have to ask him to withdraw from the
House. The Member is very rude,
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Wt & FreErd ¥ 1 His question was about

the voter having identity card carrying his
photo. That was not irrelevant.

MR. SPEAKER : He is wasting the
time of the House and getting tude and you
are defending him (Iwterruption) He is
arguing with the Chair, (Interruption) 1 am
not allowing it.
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=Y & 1...(STWGW)... He said : You want
to threaten me. That can’'t be addressed to
the Chair,

*¥Not recorded,
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have to ask him to withdraw from the Housc
or express his regret for what he saiud.
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MR. SPEAKER . Unless the hon.
Member expresses his regret or withdrans
from the House, I am not going to proceed
further Will he express his regret or not ?

ot ¥o QAo it : wcuw WY,
& wovor wearg B s wedm A
QTS A v § oY e i fa ¥
foq arge o fror o . (sqwwm) ..

sWrame g oF AN agwr Y ad
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MR. SPEAKER ! He must express his

regret. This Member is insisting on dis-
obeying...
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o agvew ;e ¥ Fedz wom
& oY this is too bad My duty Is to judge the
televancy. After bringing his own question to
his notice, still I find that he goes on

persisting .....

SHRI INDER J. MALHOTRA : You
are very lenient 10 him. You had asked him
earlier o withdraw from the House.

wee wiww & gl s adie
O & foqdae Tl § | & wneeet waar

g

Once for all, this is a waming, I accept
this half-hearted regret today, but I am not
going to tolerate it in future, especially in the
hon. Member’s case.

ara ay & o avz f waltrd f fgr
N uFE 7 AT

PROF. MADHU DANDAVATE : I
have a submission to make The hon. Member
has already cxpressed his regrets. The
Members of the Treasury Benches also should
show tolerance.
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I do not want to be very harsh with him,
but T want strict observance of rules and also
respect for the Chair. If this is not shown, I
am not going to proceed further. I will belter
leave the Chair rather than allow such
conduct,
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He has impaired the honour of the ruling
party by proposing like that. If Shri K, N,
Tiwary wants to brow beat us like that, we
also know how to defend our rights,

MR. SPEAKER : I am not going to
allow it. Do not create further complicutions,
1 am not allowing him any more,

SHRI SAMAR GUHA : How can Shri
Tiwary get up and say that......

MR. SPEAKER : Please sit down.
Every member has a right to  propose that if
a member does not behave properly disciph-
nary action should be taken against him. He
was 1ight in doing so,

SHRI KX N TIWARY :
accordingly

I have proposed

SHRI SAMAR GUHA: We are ing
minority in this House. It is our expectation
from the Chair that the Chair would b
sympathetic and compassionate to the
interests of the Opposition. That is how
democracy can be saved, not by bowing down
to a brute majority,

MR. SPEAKER : It was only because
the opposition is small that I was cautious,
Otherwise I would have taken action againgt
hum as his conduct has been highly undesir-
able. He should be careful in future,

THE  MINISTER OF PARLIA-
MENTARY AFFAIRS, AND SHIPFING
AND  TRANSPORT (SHR1  RAJ

BAHADUR) : Regretting what has happened,
may I say on behall of my party that we
welcome the ruling given by you ? I sssure
you on behalf of my party that we
shall extend our best and most loyal co-
operation to you in maintainitg due dignity
and decorum in this House ? Mayl aho
assure my friends on the other sile that vhough
we aré in & majority—and a cubstantiul
majority—we shall never take undy ‘stvine
tage of it 7 All we want is (hat we showlt an
codperate in  maintaining due decorum and
dignity of the House. Let us projoct in image
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of the House which wHl really pregent itself to
the pountyy and the entire Wotld outside,

SHRI SAMAR GUHA : We wholly
agree. Your honour is our honour, It is our
duty to maintain your honour so that we
maintain our honour,
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SHRIS M. BANERJEE : May I say
that we have all respect for the Chair ? We
¢do not expect any latitude because we are 1n a
minority. We may be in a minority, but we
are not refugees. I can assure you about that.
We have been duly elected to this Tlouse We
always believe in your imparfiality and we
will uphold your dignity. Whether there is a
majority or minority is not the question. But
I must say that truth must prevail in the
House,
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MR, SPEAKER : I am sure about thing.
Had Shri Vajpayee, he leader of the party,
been here, this would not have been prolonged
so much. 1 know what type of gentieman he
is.

As for protection or anything of that
kind, it is my duty to conduct the proceedings
of the House in a fair and impartial manner,
The day you think ] am not maintaining it,
ghete is no we my oonsinning to sit here.
Byt after all, the tules of procedure and con-
@ot of businoss, privileges, etc, were framed
b shin Houss and they must stick to them,

suy momber can 9e up and go
R with the Chair aad being rude to
v (This vanapt be tolerated ; whether
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that side, doos Bot matier, Of dotwée, I am
not guided either by majority or minority,
All of you are the same, oqual to me. Ia
that way, everybody is ina majority, But}
will never tolerate such conduct in future 1
have been very lenient today. I have to keep
the decorum and dignity of the House,

SHRI SHYAMNANDAN MISHRA : Just
as the Chair is entitled to respect, every
member is also entitled to respect...

MR, SPEAKER : You are & new member.

SHRI SHYAMNANDAN MISHRA : If
that does not happen, then there is bound to
be trouble.

MR. SPEAKER : The question hour is
already over,

WRITTEN ANSWERS TO QUESTIONS

Pending Applications from Rajasthan for
Licences

*782. SHRIN. K. SHARMA : Will the
Minister of INDUSTRIAL DEVELOPMENT
be pleased to state :

{a) whether a large number of appl-
cations for licences fo establish industries n
Rajasthan have been pending with the Govern-
ment for a long time ;

(b) the number of pending applications at
present and since when these are pending ;
and

(c) the reasons for the delay in 1ssuing
licences ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI GHANSHYAM OZA): ()
and (b). Outof the applications for grant
of industrial licences for the setting up of new
undertakings in Rajasthan received up the
31st May, 1971, 53 are pending. Of these, 3
relate to 1968, 4 to 1969, 21 to 1970 and 25
to 1971,
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appiications necessitates -
sintion of virioux aapeats of the “Paposils wad
the disgosal of arsicular appticatians is often





